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cemtrrl aotinistrbtime tribunal principal BtMCH

1,) 0 rft^No>"399/ 98

Neu Delhi: this the day of Feb ruaty, 1999.

HON'BLFMR. S..R.ADIGF, ̂ilCE CHAlff^flN(A).

HON'SLFMR. T.N ,BHAT,ri ETIB ER(3)

1. Raj Pal 5(0 Shri Sen ay Singh,
r/o Mill '.i P.O. Pall a,
N eu Del hi.

2. Randhir Singh s/o Shri Keual Ram,
R/o, liill. & P.O. Pallao
M eu Del hi. .

3. Krishna Pal S/o Shri Dai Singh,
R^o . Uilli & P.O . Pall a,

Neu Delhi ,.,, Appl i cante.

(shri n.K.Gaur, AtfW) cat®)

V/ersus

National Capital Territory of Delhi
through

1. The Director General, ,
Home Guard & Ci\/il Defence,
Nishkam Seua Bhauan, Raja Garden,
Neu Delhi.

2. The Command^t, . . ,
Home Guard & Civil Defence,
Ni-shkam Seua Bhauan, Raja Garden,

Neu Delhi ....Respondents.

(By Advocate: ^ri Rajinder Pandita).

?10 . a.No. 48/99

Brijesh Vadav s/o Shri Ram Surat Yadav,
R/o D-3, ijest Vinod Nagar, P'landauali, .
Fazalpur,
Delhi -1 10 09 2 -

(By Adviocate: Shri n.K.Gaur).

Versus

Go\/t. of N CT Delhi, through

1. The Chief Secretary,
5, Shamnath Harg,

N eu Del hi.

2. The Director General,

Delhi Home Guards & Civil Defence,

flppl i cant.
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CTI Domplex, Raja Garden,
Neu Qelhi.

3. The Oommandant, r r,
Delhi Home Guards & Ci v/il Defence,
CTI ODmpleX, Raja Garden, ....Respondents.
Neu Delhi.

WON ' 3L E I CHAL^MlLa)-^

As these tuo OAs invA3lv/e common

questions of lau and fact, they are being disposed
of by this common order»

2. .(^plicants in these Ofts impugn action

of respiDndento teminating their engagarent In tha
Home Guards Diganisation and seek re-engag er ant

and continuance.

3. It has been held in a catena of judgments

delivered by the v/arious benches of this Tribunal,

the most recent being one delivered on in

O A No. 200 6/98 Chandeshuar & Anr. \is. Go vt. of N CT
of Delhi & Ors. and connected cases, that the

applicants cannot claim either regulansation or

continuance as a matter of right after expiry of

initial period of engagpnent which under rules is

three years. This vieu is based on the judgment of

Apex 05urt in SLP (C) No, 124 65/90 R,D,Shaitna Us,

State of Punjab & Ors,

4. In the result, we find ourselves unable to

intervene in the matter and these tuo OAs are

dismissed. No costs.

5, L et cop:i:e3 of this order be placed in both

Oa case records.'

(T.N.BHaT) (s.r.adige)
nEn3ER(3) VICE CHaI fTlAN( a) .
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